IN THE HIGH COURT OF DELHI AT NEW DELHI
+ FAO 208/2019, CM APPL. 22938/2019
EMPLOYEE STATE INSURANCE CORPORATION.....Appellant
Through:  Ms. Devyani Ashra, Advocate with
Mr. Arvind Kumar Bansal

VErsus

VINOD SHARMA . Respondent
Through:  None.

CORAM:
HON'BLE MR. JUSTICE MANOJ KUMAR OHRI
ORDER
% 20.03.2026

Renotify on 07.08.2026.

MANOJ KUMAR OHRI, J
MARCH 20, 2026/rd

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 19/04/2026 at 16:48:30



